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tral Electricity Authority a propos,,1 
10 set up a thermal stadon at Kharsia. 

(b) The proposal is in the State 
sectoir ;~nd MHlIwa Pradesh EI ~ctri. 
city B 1 lrd h:l.> b~~1 req\lc;ted to ob:ain 
the clearance of the Slate I'ollution 
Control Rl):lfd, State revenue allthori. 
'ies ~nd the Mini~try of Agriculture. 

KUMARl PUSHPA DEVr: The hon. 
Minister has stated in his reply that 
the GJvernmcnt of Mldh)a Pradesh 
has sent to Central Electricity Autho· 
rity a proposal to set up it thel'm·,1 
statIon at Kh:'rsia. r wou'd like to 
kllow w:len tilat P;'Otlosal W.IS rce~ived 
by Central Ele~lricity Authority and 
what was the eslimat e of co~t ill the 
original P;'oj,nsal '! 

~HIU B. SHANK\RANAN,): The 
hon. lady Member had ..vrltten a Idler 
to lhe Energy Minister and it was 
replied that the pro I'l:)sa I waS reed· 
ved by the Minister in July. 19l!3. 

PROF·. MADHU DANDAV{\TE 
He ~hollid net read the letters writ. 
ten by ladks III others. 

SHIH B. SHANKARANAND rhey 
;Ire sometimes interesting. 

THE M[NISTI::R OF Sf ATE IN 
THI~ DEPARTMENT OF HEALTH 
(SHR: YO,JEND:{A M\KWANAl 
Not sometimes; alwa}s. 

SHR B. SHANKARANAND: The 
propOSal was received in July. 1983: 
this is it I'rollosal to set up a therma I 
station of 2 X 2 to MW cnpacity in 
S'age I in district Rai~nrh, the district 
of the hon. Member. Stltge I of the 
Project is estimated to cost about Rs. 
371 crores. It is being examined from 
technoceonomic and viability point of 
view .. 

KUMARI PUSHPA nEVI: May T 
know whether the Thermal Power 
Station at Kt.arsia will be commls~ion. 

ed before the end of the Seventh Plan 
period ar.d, sine.: the abrve preject is 
loins to be set up in a backward area 

in . Madhya Pradesh, what steps lire 
beipg taken to imillemcnt the J1toposal 
cXiJcdit iously ? 

SHRr B. SHANKARANAND: The 
propl)~al is to ~el up the thermltl plant at 
a si Ie about 30 kms. frem Rnigarh lown, 
I'n Il]c b!:r.k. d the river Kurket. II 

I ribuiory of river Mar..d. This is going 
to .be a joint project of MadhYIl 
Pradesh and Gujaral. As I sa iJ ear Iier. 
Stage r is going to cost about Rs. 371 
eror.:s. Cool! is proposed to be pro
cured from the ncUI hy MU.d.Rr.igarh 
coalfieldS and W;)tc!" from a reservoir to 
he created on river Kurkct by const. 
ruc;ion of a d,lIn, However. lirm (.;oal 
linkage anu olher inJlut:; howe yet to be 
tied up. The C.:ntrul Eleetridty Autho. 
l'Ily envisage bcndits from Siage I of' 
the Project durmg th(' Eighth pll:n. 

Conversion of Macherlu·Gllnrur 
Metre Gallge Line !nlo Broad Gauge 

*30. SHR! VADDE SOBHANADRE. 
rSWARA RAO : Will the Minister of 
RAILWAYS be p'ef'~.:d to state: 

(a) whether the R'Lllw,IY Board has 
apprc.ved a propos", I for conversion of 
Macho,la·Gunt u r metre g::uge sc(.;tion 
into baord g;Luge ~eetion ; 

(b) if so, the progress of the 
scheme ar:d it~ preS(f:t stn"e; and 

(c) by what time th,: wJrk is likely 
to be completed? 

THE MINISTER OF RA'ILWAYS 
(SHRI BANS] LAL) : (a) Yes, Sir. 

(b) Work Of} two bridges has been 
taken up. The pro~rcss of work on 
these two bridges is 98 %. 

(c) The completion of the project 
will deJ1end on the availability of reso
urceS in the coming years. 

'iHR( VADDE SOBHANADREES. 
WARA RAO: In view of the fael that 
the Macherla area has got abundant 
reserves of limestone mineral as well 
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as of Cuddapah stor.es and there is 
every need to transport them to oth~r 
places and in view of the fact that It 
has been provided irrigation facility a 
few years back. after which the passen
ger as well as goods traffic has increas. 
cd mDnifold. will the hon. Minister 
take necessary steps to provide more 
fun(ls and to see that the proj eel is 
completed as early as possible to serve 
the needs of the people of that area? 

SHR[ BA NSI LAL: ] am trying to 
persuade the Planning Commission to 
all(\cate more' funds for this project. 

SHRI VADDE SOBHANADREES. 
W ARA RAO : I wC'uld I ike to know 
from the hon. Minist :r, since the grou· 
nding of the project, what was the 
amout allo:ated and what WDS the 
amount spent and what is the amount 
alloea t ed in the cun ent year. 

SHR[ BANSl LAL: The amount 
al local ed and spent so far is Rs. 2.02 
crores. 

SHRI SUDlNI JAIPAL REDDY: 
What is the estimated ~ost of the 
scheme and what was the time .frame 
fixed for completion of the scheme 
when the scheme was origil'}ally san. 
ctioned ? 

SHRI HANSI LAL : The scheme 
was or'ginllily ~;anctioned in 1974.75 
and the total length of the line is 130 
km. Thl! total cost will depend upon 
the escalation and other things. 

( 1nlumplion,\) 

SHRl SUD£N[ JAIPAL REDDY: 
How can it be an answer? The scheme 
was sanctioned way back in 1974 and 
it is more than 10 years now. 

SHRI BANSI LAL : The total esti
mated cost is Rs. 32.26 crores. 

AN HON. MEMBER: What was 
the I ime frame ? 

SHRI SUDlNT JAIPAL REDDY: 
In the last 10 years they have spenl 

only Rs. 2 crores. Will it mean that the 
Minister would require SO more years 
to complete the project? ...... We 
want an answer, Sir. 

MR, SPEAKER: What to do? 
What can be done Clbout that now'! 

( Iflterruplioll) 

r Translatiolll 

MR. SPEAKER: He wants to know 
how so mueh time has been taken. 

(Jlllerruplioll) 

[English] 

SHRI BANo;;l LAL : Because I)fnol1' 
availability of funds. 

(/IIIerruptions) 

WRITTEN ANSWERS TO QUESTIONS 

lElIgli~"J 

Guidelines For Conducting Lotteries 

*1. SHR,[ VIJAY KUMAR YADAV: 
Will the Minister of HOME AFFAIRS 
be ph;~sed to state: 

(a) V_'1\ether Government had issued 
guidelines fOT-th,e conduct of lotteries 
and copies of thllt were sent out to the 

f Finance Secretaries and Directors of 
Lotteries of all the States and Union 
Territories some time in June, 1984; 

(b) if so, whet her despIte these 
guidel ines, th.: malpractices in the 
conduct of loiter ies continue; and 

(c) if 60, the details thereof and 
Government's reaction in the matter 'l 

THE MlNISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : (a) Yes, Sir. 

(b) and (c). The guidelines were issued 
in the contex orthe State Lotteries which 
come under Entry 40 orthe Union List or 
the VIl Schedule of the Constitution. 


